' )
 Annexure—B

HIGH COURT OF HIMACHAL PRADESH AT SHIMLA,

N5 .HHC /Rules(Copy.A )4 /97~
Dated shimla,the 11lth.Jami, 200 1.

NOTIFICATION,

In exercise of the powers wvested

under Article 227 of the Constitution of India and all

other enaklimg provisions in this vegard,the High Court ‘of
o

Himachal Pracdesh, with .the previﬁus approval of the

Governor of Himachal Pracdesh, is mleased t» make the

following rulgsfragulgting the preparatiosn and supply

of copies of records of Civil &nd Criminal gourts Lty

the Copyihg Agencies:-—

Short title,

Definition,

’

Raba =8

Part—g

1(i) These rules shall ke called the
'Himachal Pradesh Civil and Criminal
@ourts (Preparaﬁian and supply »f
Copies of Recor&s)_Rules,ZOOOJ

(ii) These rules shall come into
force from the Gaﬁe 3f1publicétion I
the H.P, Rajpatra.

2., In these rﬁlés,unless the context
otherwise.requires:.

(a) "Copy" means a certified copy of

any reco>ré prepared in accordance with

ﬁhesa rules,
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(c) "Copying Agent"means the official .who

=2

(e)

(£)

(1i® kranch in the nffice of Additional

MCopyist" means a Clerk specially

copies of records, 3 . - STy

‘the Distriet and Scssisns Judge from

VAL

"Capying_Agency“ meansr{ithbrﬂnCh
in the office of District and
Sessisns Judgs,meant forlthe prép—
—aration and supply >f cﬁpies of

records: and shalil include,

Distriét and Sessinons Judge,Seninr
Suk Judge-cum-Chi=f Judicial Magis-

~trate,and Suk Judge~-cum-Judicial

Magistrate,meant £or similar purpose.

shail ke appointed incharge of the
Copying Agency by the District amd .

Sessions Judge .of the Division from:.

time to time.!

apiointed’ for the ﬁreparati?n of’

“"Examiner"™ means the officiagl mot

below the rank of Superintendent.

Grade TTI wha shall ke authosrised ky -

time t3 time £ certify the coples 5f , ;
recsards under Sectinn 76 of Evidence

Act, ‘ ‘

"Form" meéns a fQém appended t» these

rules,
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